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Civil Misc, Writ Petition No.G2RG7E2

on transfer to this Tribunal under ﬁactir.jf:;i;’ﬁi'
Administrative Tribunals Act, 1985 was raglsterad‘&@
Transfer Applicetien No. indicated above. & '

2. Briefly, the facts are that the petitiomer
working as Gangman in the Allahabad Divisicn of gnnﬁaerq:.f'i
Railuay was removed from service vide an ur:éﬁﬁﬁfﬁga- lrf _

5.5.81 on the alleged ground of misconduct without

-

gnquiry purporting to act uncer tha Second

i

Article 311 (2) ubich is in tha nat=ra ﬂ* n ex
f :, (h) énd Ef;:m'K*“’

that in cesescatalogued in clauses

- g

the requirement of enquiry can be dispensed with. Houy
the lau oh the guestion is uwell settled. ;&@ ﬁnqgééﬁak=ﬁ
be dispensed uvith only under certain cirgums :
reasons have tc be recorded as and when af @Aqg

inpracticable, The impugned crder, Annexuce-T

state any reascn a3 tc yhy the process of nﬂqu w!’g;;

&

cons idered necessary to be dispensed with, Thar fore




Inuiaannqﬁiﬁa sustaihgﬂ,

3% In the result, ue quash the ""ujp ords

dated 6.5.81 uith a diractiﬁr‘i*"ﬁ’u the compe tent author
toc held such enguiry as parmisaible.undﬂth*ﬁrf:?'7~
action against the alleged m%%%gnduetﬁ-‘tﬁéfﬁaﬁti"

left to bear their cuwn costs. “
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Dated the 22nd October, 1991,




